GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

RAJYA  SABHA

STARRED QUESTION NO. 340

TO BE ANSWERED ON MONDAY, THE 17TH   DECEMBER, 2012  

Tamperability of EVMs 

*340.    SHRI BIRENDRA PRASAD BAISHYA:
             
	      Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government is aware of the complaints made by various political parties, organizations and individuals regarding tamperability of Electronic Voting Machines (EVMs) used by the Election Commission;
(b) if so, the details thereof and the action taken to make them tamperproof;
(c) whether the Election Commission is working out a plan for making the electronic voting system in India more transparent by improvement in the existing EVMs; and
(d) if so, the details of the action taken and by when it would be implemented?
                           
                          
A N S W E R

MINISTER OF LAW AND JUSTICE
(DR. ASHWANI KUMAR)


(a) to (d) : A Statement is laid on the Table of the House.













STATEMENT REFERRED TO IN REPLY TO 	 PARTS (a) TO (d) OF RAJYA SABHA STARRED QUESTION NO.340 FOR ANSWER ON 17TH DECEMBER, 2012

(a) to (d) :  Yes, Sir.  The details of the complaints as informed by the Election Commission are attached as Annexure. The Election Commission has found that these complaints are incorrect and baseless, and the Commission is fully satisfied that Electronic Voting Machines used by it are completely tamper proof.

           On the request of political parties, the Election Commission has asked Electronic Voting Machines (EVMs) manufacturers, namely, M/s. Bharat Electronics Limited and M/s. Electronics Corporation of India Limited, to develop a voter verifiable paper audit trail (VVPAT) in the EVMs in the interest of greater transparency. EVM manufacturers are working on it. However, it is not possible to give any time limit.


ANNEXURE

Annexure referred to in reply to parts (a) to (d)) of Rajya Sabha Starred Question No. 340  for answer on 17th December, 2012

1.         Some leaders from Communist Party of India (Marxist) and Communist Party of India also met the Commission on 7th September, 2009 and 5th October, 2009 respectively for discussion on the several issues including Electronic Voting Machines (EVMs). The Election Commission, Technical Expert Committee, engineers of the manufacturing firms of EVMs had explained to them through demonstration, a number of technical and administrative safeguards being applied to the EVMs ever since the stage of manufacturing making these machines immune to any manipulation or tampering till the randomized allotment to polling station,. 

2.             Besides, there were also writ petitions filed  before the Hon’ble Supreme Court by Sh. V.V. Rao and three others of the Jan Chaitanaya Vedika, (an N.G.O. of Andhra Pradesh), by Sh G.K. Mani of  PMK Party, before the Hon’ble Madras High Court. Also petitions were filed before the Hon’ble Bombay High Court and the Hon’ble Madhya Pradesh High Court (Jabalpur bench) raising questions about use of EVMs in elections and making allegation about the possibility of tampering with EVMs. The Hon’ble Supreme Court and Bombay and Madras High Courts directed the petitioners to approach the Commission. Accordingly, all those petitioners including the petitioners before the Madhya Pradesh High Court were invited in the Commission to demonstrate the alleged tamperability of ECI-EVMs. Only the petitioners before the Hon’ble Supreme Court and the Hon’ble Madras High Court have visited the Commission twice and once respectively. So far they have not been able to demonstrate in any manner their charge of alleged tamperability of ECI-EVMs. 

3.	   Ms. Jayalalithaa, General Secretary, All India Anna Dravida Munnetra Kazhagam (AIADMK) has written a letter in September, 2009 to the Chief Election Commissioner on the efficacy of ECI-EVMs. The Commission, in September, 2009 itself, invited her to visit the Commission or send a representative to demonstrate the alleged tamperability. No response from AIADMK was received.

[bookmark: _GoBack]4.      Dr. Subramanian Swamy, the President of Janata Party had also approached the Commission to provide a paper backup to all EVMs claiming that it would ensure that the results of elections conducted by the Commission are not hijacked by manipulation in the EVMs. A reply was sent by the Commission also inviting him to demonstrate or get demonstrated in practice, any specific manipulation or tampering of any of the ECI-EVM at its premises under Commission’s observation; no reply was received & later Dr. Swamy filed a writ petition before the Hon’ble Delhi High Court for providing EVMs with paper backup, which is pending before that Court.

